37 Written Answers

Counter Trade

*11. SHR)I PRAKAMH V. PATIL : Will
the Minister of COMMERCE be pleased 10
state:

(a) what are the grounds of the deci-
sion to go in fer counter trade;

(b) which rew markets could be ex-
plored cnly because «f the intreduction of
counter trade and

(¢) cther gains rcaped on  account

of counter trade !

THE MINISIEK OF FINANCE AND
MINISTERK  OF COMMFRCEH (SHRI
NAKAYAN DATT TIWARI) :(2) 10 (c)
Government has decided 10 cncourage Public
Sector Undertakings and private sector enter-
prises 10 prumete exports, linked 0 imperts
of capital goods add bulk impor's id order
to augment foreign exchange carnings, gain
access for Indian products ond manufactures
in new markcts and develop new marketing
channcls.  Since this policy bas come into
operation cffectively only retently, it is
shightly early (o aswess the implications of
its operation,

Power’oom Units in Konkan Districts

*12, PROF, MADHU DANDAVATE :
Will the Minister ¢ [ TEXTILES be pleased
to state:

(a) whetlier itis a fact that afwr the
prolonged Textile stnke in Bembay a  large
number of displaced teatile worl ers’ migrated
1o Sindhudurg anid Ranagiti divirici of il
Konkan region of Maharashtra;

{(t) if so, the estimate of such migrated
worhkers: and

(¢) whether thaie are any cfierts with
the assistance «f the Unien Government to
<et up pewerlecom utits in these disiricts of
Konkan to provide employment to {he tex-
ti'e worhers who have migrated  from
Bombay ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES AND MINISTIR
OF STATE OF THE MINISTRY OF

" KARTIKA 15, 1909 (SAKA)
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WATER RESOURCES (SHRI RAMNIWAS
MIRDHA) : (a) 10 (b) It is reperied that
duning the Jast prolorged str:ke peried in
Bombuy, many tcxl e worckss scturred to
their native places ircluding Konlan regicn
of Mahatathire, 1t is, Lowever, not possi-
ble 10 give any prccise estimate of the
numter ¢f  Gisplaced  textile worbers who
rcturned 1o the Kendan region.

(¢) The Centrul Governmient have not
reeerred any proposal for assistance 10 set
up such powerloem units.

Commiitee to eview cuves of Blacklist=d
Compinics

“13. INDRAJNT GUPFTA : Will 1the
Minister of FINANCE be plegsed to stale :

(a) wlether a committee has Feen set
up to 1eview ciures «f seme 20 companies
falling under busiress blachlist;

(t) if so, the nemces of these blacl - listed
companies and the icsrons for their being
so black listed; and

(c) the reasons for reviewing their
cases ”

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDI1URE IN
THE MINISTRY OF FINANCE (SHRI
B, K. GADHVI]) :(a) to (¢} Companies
which wilfully and persistently default sub-
stantial amount of taxces receive less preferen-
tial pcatmenl wananted by such default.
The list is reviewed periedically by a Com-
mitice of Secretarics.  The list  undergoes
changes fiequuently because senie campanies
pay off the dues and their names get deleted

from the list while somce others whose accum-

mulated arrears cross the cut-off limit of
Rs. S crores or “% of the tax paid for the
period concerned whichever is higher, got
into the list.

Working Group Report On ! ead Bank Scheme

) “14. PROFL. NARAIN CHAND
PARASHAR @ Will  thke Minister of
FINANCE tbe pleased to refer to the roply
given to the Unstarred Question No. 450
on 25 Fcliviuy, 1987 reparding working
group report on lead Bank Scheme and
stale :




